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~'XIV of 1031,

" UXIV 0f 1031

ACT No. VII oF 1932.

[Passep By vHE INDIAN IEGISLATURE. ]

{Received the assent of the Governor General on the 31st
March, 1932.)

An Act to extend. the opération of the Salt (Additional Import
Duty) Act, 1931.

HEREAS it is expedient to extend the operation of the
Salt (Additional Tmport Duty) Aet, 1931; Tt is hereby
‘enacted as follows:—

1. This Act:may be ca.ll'ed' the Salt Additional Tmport Duty suort tiste
(Extending) Act, 1932.

2. In sub-section (3) of section 1 of the Salt (Additional Amondment
Import Duty) Act, 1931 (hereinafter referred to as the said ic%e%%ualé

- ‘Aet), for the figures ‘1932 ” the ﬁgules ““ 1938 ** shalk be "

.substituted..
8. In section 3 of the- said Aot,— Amendment
(a)- the existing section shall be numbered as sub-section AgXIV of
(%), and
{6) the following sub-section shall be added, namely:—
“(2) Notwithistanding anytling centained in section 4
of the Indian Finance (Supplementary and
Extending), Act, 1931, the additionall duty of
customs- imposed by that section shall mnot he
Tevied or collected in respect of the additional
" duty of customs on sarlt impesed By sub-section

().
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